
IN. THE CENTRAL ADP1INISTRMTIUE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD. 

O.A. 472/94 
	

Ot. of Decision :: 20.4.1994 

1. N. Rajeawara Rao  C.A. Kanna 
2, G.\j, 	Ramana Rac  Smt, M. Herft 
3. S. 	Ananth Lakshmi 13, A. Balaiah 
4. A.H. 	Priya B'asini  C.B. Janardhana Ra 
5, M. Karesm Khan  Smt. K,Shanta Kurnari 
6. \I.L.Benjamin  P1.N.Murthy 
7,, Smt. Y.D. Vxlvaraj  Balaiah 
BK. Kataxah _18. R. rlallaiah - 

10. H, Murphy  R. JanaiZfRadha Kria]iWan 
 Kunmaraian Nallaiah 

All are the applicants are retired employees 
of running star? in SC Railway, SC/HVB/BZA. 

00 Applicants. 

'Is 

Secretary, Ministry of Railways, 
New Delhi, 

General Manager, 
South Central Railway, 
Rail Nilaysm, 
S sounds ra bad 

Divisional Railway Manager, 
Secunderabad Division (MG) , 
South Central Railway, 
Secunder abed. 

4, uivisionai iarxway rianagsrj 
Hyderabad Division (nc), 
South Central Railway, 

,S'ecunderabad. 

5. Divisional Railway Manager, 
\Jijayawada Division, 
outh Central Railway, 

tijayawada. 	 .. Respondents. 

Counsel for the Applicants : Mr. P. Krishna Reddy 

Counsel for the Respondents : Mr. D. Francis Paul,SCfor Rl_ 

_GQR AM: 
THEHON'BLE SHRI A.B. G0RTHI : MEMBER (ADMN.) 
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OA.472/94 

Judgernent 

As per Hon. Mr. A.B. Gorthi, Member (Administration) 

Heard Sri P. Krishna Reddy, learned counsel' for the 

applicant and Sri D. Francis Paul, learned counsel for 

respondents. 

iiT1 fl applicants herein are those who retired 

from the Railways between 1-1-1973 and 4-12-1988. Some of 
the applicants are tue LC 	 - 

retired during the said period and died in the meantime. 

Particulars of all the applicants are given in Annexure-1 

to this GA. The relief claimed by the applicants is for a 

direction to the respondents to include 75% of the running 

allowance 	part of salary for the purpose of calculating 

pensionary and other retirement benefits. 

Similarly situated several employees approached the 

Bangalore Bench of the Tribunal. A Full Bench of the 
- 

Bench of the Tribunal held that the computation of the 	- -- 

pension should be done in accordance with the statutory rules 

then in force in respect of those persons who retired 

between 1-1-1973 and 4-12-1988.As per Rule 2544 of the 

Indian Railways Estt. Code which was in force and before it 

- was amended by notification dated 5-12-1988, 75% of the 

Basic Pay was the maximum limit fixed which qualified for 

pension and other pensionary benefits. 

4. 	In view of the judgement of the Full Bench, this 

application is also allowed with the following directions;- 

1) 	The respondents shall recompute the pension and other 

retiral benefits of the applicants or their L.Rs in 

accordance with Rule 2544 as was in force before it was 

amended by Notifications dated 5-12-198$. 

1! 



3 

ii) The arrears due to the applicants/L.Rs. on the 

basis of the recomputation as aforesaid shall be calculated 

and paid. 

iii.) The directions sh.11 be carried out within aperiod 

of three months from the d8t4f receipt of the copy of 

this order. 

iv) The payment of Pension and retirement benefits as per 

the aforesaid directions shall Stand regulated/adjusted in 

accordance with the orders/directions as may be issued by 

the Supreme Court in SLP.No.10373/90 against the decision 

of the Ernakulam Bench of the Tribunal in Application No. 

5, 	The OA is allowed at the admission stage itself after 

hearing the learned counsel for both the parties. No 

order as to costs. 

(A.B. Gorei) 
Mernber(Adrnfl.) 

Dated April 20, 94 	 Dy, Ragistrr 
Dictated in the Open Court 	 d 

Copy to:- 
Secretary, Ministry of Railways, Union of India 
General Manager, S.C.Railways, Railnilayam, S 
Divisional Railway Manager, Secunderabad Di 
South Central Railway, Secunderabad. 

s14. Divisional Railway Manager, Hyuerabad P 

Central Railway, Secunderabad. 
5, Divisional Railway Manager, VijayalU 

Central Railway, Vijayawada, 
6. One copy to Sri. P.Krishna Redd' 
76 One copy to Sri. DJrancis Pap- 
B. One copy to Library, CAT, Hyd 
9. One spare copy. 
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IN THE CENTRAL ADMINISTRATIVE TRIB JNAL 
HYDERABAD BENCH AT HYDERADAD 

TI-a:, raLn'1 	------- - 

VICE CHAIRNAN 

AkD  

THE HON'}JLE MR.A.B.GORTHI S NEMBER(AD) 

THE 1-ION' BLIE MR.T CH.NDRASEICI-IAR REDDY 
MEraER( Jua) 

( 

THE 1-ION'DLE MR.RtANGARAJ.AN ; H(ADMN) 

1ted; 	7'1/1994 	I - 

OiB&WJU1x3MENT 

1R7A7MNo. 

O.A.No. 

- - - - - 

A 
Adrnitted and Interim Directjon 

1 Isued. 

:---. 
'< All owed  

Disose,d of with directiotjs 

Dism3ssed. 

JJismised as wjtbdrawn- 
- 

1 DLsmiçed for 1faujt. 

Rejected/Ordered. 

\_NcCer as to costs. 

Central #tniknlslrative TribuiI 
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